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warterr, a9 SiT Sreray wfEds wEreT 

srer 

% freeft, 31 s, 2023 
FLAT. 4751(3F).—F=41T TTHTT, qATT (STeqm) afdrfaem, 1986 (1986 T 29) (o zow zor 

TR, TFT ATATIH FgT TAT &) AT 4T 3 F¥ I (3) FT WEeT qATFAL FT TR FA FU, TR F 

TN F T T A ;AT =T AT =ty F forw FRerfortera srice & fer w7 a9 1o guor de e 

TET S T SR (S 2 goeF Te=Ta WA gl TAT 8) F7 5T FAT 8,047 - 

1. afsm, (T 7 =79), TR d7 AN gAAl T T4 A7 FeT, T4 

HEll 

TS et (wmee), dee qo, e a=w, wte, =w) 

2. Frawmere, Tt @ aw frawn, gwen, S g SuAus, qeer, Te1e; 

THI 

afs Frte (w=mes), o aa, T =, e, 9 

3. FAFET, T T, T 

FergdT, Fzarst ae ¥ wifte, SRR awm, g, /e 

T, THT, STEET AT TRIT gAAT FAT THO A1 7-396210 
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4. FAFET, ST T, T 

FerY, £ e i F e, (T At S v ) - 

362520 

S. T T AT ITH AT, T, T 

Y ST T AT 3w, 

T, TEAT A, GTeATE, HIAT TH, FH0T- 396210 

6. Frzer, W qTers, T A7 A, T, T, 

e T e, gwr, weer grer adfter® w e, aw 

ST AT T TIOTE TATH, FHT 

7. e, 9 2T B TESHAT F el AeoTHe (TAATUAATT),  HEET, T 

EEE 

T, A AT FAAT] TRAAT HATAT (THAETE T2 HIAT), 

g At nfog 3wE-600025, AfiemTg 

8. FRo, ¥ Teirew Hew, adT daier oqee™ hE,  "Ee, e 

ST, T, SETATET FAEAT O7. A g HeTETE-380015, T 

9. oft ferarer ieft, rérer meer: 

-2, a7 Frr, THATEST F A, FeTaw, et we-382421 

10. ot sfreier o=, By 9Tt wEeT, 

wTTE /. 30-T, A ForeH, T q, THE-19, Mieft 9w 

1. IO TEEIEE A IS TR TEeT, 

12. e, e fram, "= Feror g wfger @ At wEew-wtE, 1w 

forerer, ST @i ForT =rerTerr aivee, |/t 2w, wiE v 

396220 

2. STTEFT 7 G Ter [T 20, 0 e < & Zrm 

3. wrfersvor £ Sz 3 fory gl Tee wEet £ gor e & uE g g 

4. 9ET TIET F AT WET AT T AT § FeA T wew gy At ferst 6w oat F e 9w 
Ty TR STo 

5. At F e & a= ¥ forw mger, Gwfr oft afteremn 3 ger £ af &, fees o s wwmed 

FATT T AT E, TR Y S5 T T T FoT T | 

6. TTTRRTET TH i 7 T TeTes F qE FAATE S g § wavaer £ gfedt £ qrer @7 qaw 

FTH T TATET T AT AT, Iwerme @i et wv F o freferfE s wm, gt - 

(i) TET ST AT AT F AR MY ARG AT FIIT FTOA0 AT 19(), AT 

6 =Y, 2011 7T OO0 Fears 37(%), AT 18 wrwa<t, 2019 (Forr = zo 

TAT T ATEAT FET T ¥) 3T ST afengear fr evarat ® e, agEiRa 

TSI AT 36 ATHIEH F o0 TSI TEqrast & T8 TEATat 7 Tt F#ET 97 
e F T & A R A gty fiew o atteEen § e de i 

F qR¥ETST F AHTEe F for fRrwrfrer FeeT; 
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(i) =% aftneer & rnfafiEe o Gt s ode § aft G St w 

Fafrafi =, 

(iii)y  ATEA F AL, AT, G 0L, G2 3, ITEE (i) F FOM0 FEATE 4650(), A 

30 fraw, 2022 FTT THIAT AW TR F AT, AT AE TAFT TEATT TATAT 

#T wferg=T # Tantate e o aftffes £ e 5% aedf s #=m, 

(iv) 9T % TS, FETHTW, GO0, @€ 3, IT-ET (i) § AT W04648(¥), A 

30 fRre=re, 2022 FT7T THEIT TR TEATT F TATALW, T AT HA= 1 Tvaa g £ 

gferg=mT 3 agee Bt =t F g wreans #v 

(v) == atateEe f g 19 % i e 7w Fe; 

(vi) e AR S & AT A S e AT 6 S § qivaae a7 garee F forw 

T S AT T TTSAE T ATH TEATAL AT TAT FIAT A I T ITET TET 4 T 

s % form ArfafEs fRerfvet e, 

(vii) =% gfafEm ar sE qdfiT are au et F et F aftw e afte F amer £ 

ST FEAT AY I IR G s gt s qu et F suedt § dadte 

AFAFHT AT IR F HIAA H ACAATEA FAT ; AT 

(viiiy  Freft ZfeR = fepr o ffy wwree g seer e i wE forrd F arem o A = 

T ATERAAT F ATTRHT AT Toero F HTH FT TASATHA FAT, 

7. STEEFTO, ST ATANIEAT F ST F A A e £ At F o g g 

8.  WTTRERTOT, 9O TFATsherTdt 3 Tee H TSt a0 T o SIS # U qEita TEres aEuar 

AT O FeAt, o G Ty S A FEET, T2 % w, aow § foro o A, o 

=T 3 i AT i geera F Araer § frwrfvet i T aftm At = wraet 7 s 

AT =TT i Arger oY &, ¥ T FwreAre wftafod &, F qEtA St qe F 

9. wfErwTw, TTE AT T & TR TIEF AT T WA F FH T FH UF A AT AR AT 

isich sk asdl 

[T, . $-17011/18/96—ams11m1] 
. o o o 

T, TOITT FTHTT ATTIAT, HIH A=A 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

ORDER 

New Delhi, the 31st October, 2023 

S.0. 4751(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the Environment 

(Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the said Act), the Central Government hereby 

constitutes the Daman and Diu Coastal Zone Management Authority (hereinafter referred to as the Authority) 

consisting of the following persons, for a period of three years with effect from the date of publication of this Order in 

the Official Gazette, namely:- 

[6)) The Secretary, (Environment and Forests), Dadra and Nagar Haveli Chairman, 

and Daman and Diu. exofficio; 

Olo Secretary (Health), 3rd Floor, Vidhyut Bhawan, Kachigam, 

Daman. 

@) Head of Department, Department of Environment and Forests, Daman, Member, 

Diu and DNH, Daman exofficio;
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Olo Secretary (Health), 3rd Floor, Vidhyut Bhawan, Kachigam, 

Daman 

A3) The Collector, Daman Member, 

Collectorate near Bhitwadi Road, Municipal Market, Dholar, Moti exofficio; 

Daman, Daman, Dadra and Nagar Haveli and Daman and Diu-396210 

“ The Collector, Diu Member, 

Collectorate near Diu Fort Diu (UT of DNH &DD)-362520 exofficio; 

5) Chief Town and Country Planner, Member, 

Town and Country Planning Department, Collectorate, 1% Floor, exofficio; 

Dholar, Moti Daman, Daman-396210 

(6) The Director, Fisheries, Daman & Diu, Member, 

Fisheries Department, Daman, Office of the Supdt. of Fisheries, U.T. exofficio; 

Administration of Daman & Diu, Daman 

@ The Director, National Centre for Sustainable Coastal Management Member, 

(NCSCM), Chennai exofficio; 

Ministry of Environment, Forest and Climate Change(MoEF and CC), 

‘Anna University Campus, Chennai-600025, Tamil Nadu 

®) The Director, Space Applications Centre, Indian Space Research Member, 

Organization Jodhpur, Tekra, Ambawadi Vistar P.O.Ahmedabad- exofficio; 

380015, Gujarat 

) Shri Nischal Joshi Expert Member; 

B-2 Akshar Bungalow, Opp: NID, Kudasan, Gandhinagar-382421 

(10) Shri Gaurang H. Trivedi Expert Member; 

Plot No. 30-A, Shree Flat, 2nd Floor, Sector-19, Gandhinagar 

an Gujarat Institute of Desert Ecology Member, Non -Government 

Organisation; 

12) The Director, Environment Department, Member- Secretary, 

Director of Social Welfare and Woman and Child Development, exofficio; 

District and Session Court premises, Moti Daman, Fort Area-396220 

2. The Headquarter of the Authority shall be at Moti Daman, Daman and Diu. 

3. The quorum for the meeting of the Authority shall be one third of the total number of its members of the Authority. 

4. The member, other than an ex officio member, shall be paid allowances as per the terms and conditions decided by 

the Central Government in this behalf. 

5. In order to avoid any conflict of interest, the member shall recuse himself from the meeting of the Authority, in the 

process of appraisal of any project, for which they have rendered consultancy service. 

6. The Authority shall take following measures for protecting and improving the quality of the coastal environment 

and preventing, abating and controlling environmental pollution in the Coastal Regulation Zone areas in the Union 

territory of Daman and Diu, namely: - 

(i) examine the proposals received from the project proponent for approval of project proposal, in accordance 

with the approved Coastal Zone Management Plan and within the requirements of the notification issued by the 

Government of India vide number S.0.19(E), dated the 6 th January, 2011 or notification issued vide number
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7. 

G.SR. 37(E). dated the 18th January, 2019 (hereinafter referred to as the said notification), and make 

recommendation for approval of project to the concerned authority, as specified in the said notification, within a 

period of sixty days from the date of receipt of application; 

(ii) regulate all developmental activities in the Coastal Regulation Zone areas as specified in the said 

notification; 

(iii) issue directions under section 5 of the said Act, as specified in the notification of the Government of India 

in the Ministry of Environment, Forest and Climate Change published in the Gazette of India, Extraordinary, 

Part II, Section 3, Sub-section (ii), vide number S.O. 4650(E), dated the 30 September, 2022; 

(iv) take action against the persons as per the notification of the Government of India in the Ministry of 

Environment, Forest and Climate Change published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (ii), vide number S.O. 4648(E), dated the 30 September, 2022; 

(v) file complaint under section 19 of the said Act; 

(vi) examine the proposals received from the Union territory of Daman and Diu for changes or modifications in 

the classification of Coastal Regulation Zone areas and in the Coastal Zone Management Plan and make specific 

recommendations thereon, to the National Coastal Zone Management Authority; 

(vii) inquire into cases of alleged violation of the provisions of the said Act or the rules made thereunder, and 

review the cases involving violation or contravention of the provisions of the said Act and the rules made 

thereunder; and 

(viii) inquire and review cases of violation or contravention of the said notification suo-moto or on the basis of a 

complaint made by any individual or body or organisation before it; 

The Authority shall be responsible for enforcement and monitoring of the implementation of the provisions of 

the said nofification. 

8. The Authority shall, for the purposes of maintaining transparency in its functioning, create a dedicated website 

and post the information relating to its functions, including the agenda in its meeting, minutes of the meeting, decision 

taken in the meeting, recommendation for matters on violation and contravention of the said notification and action 

taken on such violation and court matter including the order of the court and the approved Coastal Zone Management 

Plan of the Union territory of Daman and Diu. 

9. The Authority shall furnish report of its activity at least once in six months to the National Coastal Zone 

Management Authority. 

[F.No. J-17011/18/96-IA.111] 

Dr. SUIIT KUMAR BAJPAYEE, Jt. Secy. 
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